FO
) P
(Under Regulation 6 of the Im:JOBLIc ANNOUNCEMENT G}
Cc

Resolution Proce
ss for Cq "UPtey Board of India (Insolvency

THE ATTEN ate Pe
FOR TION OF Ty cleEgllt"ergggonS) Iy lions, 2016)

PRIVATE LIM]TECI))F JATVENKTESH CONCAST

RELE
T [Name of corporate debtor LEVANT PARTICULARS

Jai vV
o z : . enktesh
Date of incorporation of corporate debios Private 1 ited Concast

| = ity und i
Authority er which Corporatg debtor i3 17/01/2005

3.
incorporated / registered M
7. | Corporate Identity No. / T T nistry of Corporate Affairs
" | 1dentification No. of corporat, lability [ 5719
5/’ Address of the registereq of;::l:o; . 09WBQOOSP’I‘C101 164
office (if any) of corporate debtor ¢ Principal Bamunara Industrial Area, Bam
; unara

Durgapur, Bardh
6. | Insolvency commencement date in P 713212 aman, West Bengal-
0

corporate debtor 20.06.2025
7. | Estimated date of closyn
resolution process

€ of insolvency 19.12.2025

g |Name and registration numper of th
insolvency professional acting as interj ;
resolution professional e

Sandip Kumar Kejriwal

IBBI/IPA-002 /IP-

5 : : NOO 2

i |9 Addres§ and e—mal_l of the interim resolution 322 2?36r£12(1)*‘%(l)7 18/1\/}06’87

professional, as registered with the Board Hou’s e 1 Ror,N al\l;ltlrll{hBu.r 1
» 1, R. N. Mukherjee

Road, Kolkata-700 001

i Email: sandipkej2@gmail.com

‘gf 10. [ Address and e-mail to be used for #322, 3rd Floor, Martin Burn
T correspondence with the interim resolution House, 1, R. N. Mukherjee
r professional Road, Kolkata-700 001

Email: sandipkej2@gmail.com

04.07.2025
Based on limited information, there is

no class of creditors u/s 21(6A) (b) of
IBC, 2016
Not Applicable

11. | Last date for submission of claims

12. | Classes of creditors, if any, under clause (b) of
sub-section (6A) of section 21, ascertained by
the interim resolution professional

13. | Names of Insolvency Professionals identified
to act as Authorised Representative of creditors
in a class (Three names for each class)




T o . B P - —

[14.]

(@) Relevant Forms angd

etails of author: (a) Weblink
are available :to;nzed Tepresentatives :ht(tip//www.ibbi.gov.in/downl
oads
{ bt (b) Not Applicable
NOtiCe is'|
1ereby oiy
the commencemegnt en that the National Company Law Tribunal, Kolkata Bench has ordered

Private Limiteq on 19()/22/206);§0rate insolvency resolution process of Jai Venktesh Concast

The cregj
1tors of Jaj
elaims with prooe Onv:n]l:teSh Concast Private Limited, are hereby called upon to submit their
mentioned agajp entr; Iggorleoo4.07.2025 to the interim resolution professional at the address
The ﬁnanc‘ .
1al cregj
other creditors mg; tors S?all submit their claims with proof by electronic means only. All
. Y submit the claims with proof in person, by post or by electronic means.
ﬁnancial creds
: editoy ;
choice of auth o;;;r dbelongmg to a class, as listed against the entry No. 12, shall indicate its
against en No ;:; Tepresentative from among the three insolvency professionals listed
Applicable 43 1o act as authorised representative of the class in Form CA.) — Not

Submission
o : .
f false or misleading proofs of claim shall attract penalties.

Sd/-

Interim Resolution Professional

Sandip Kumar Kejriwal

Jai Venktesh Concast Private Limited

Reg. No.: IBBI/IPA-002/IP-N00236/2017-18/10687

Date: 23.06.2025
Place:Kolkata

e
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in the newspaper
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2 Affairs

4) of section 13

lause (a) of sub -
the Companies

*‘RASTRUCTURE
ED (CIN:
yaving its registered
Street, Kolkata,

............ Petitioner
General Public that
<e application to the
Section 13 of the
ng confirmation of
n of Association of
- special resolution
eneral Meeting held
fay, 2025 to enable
gistered Office from

" to the “State ofr

likely to be affected
 registered office of
1er on the MCA-21
g investor complaint
r send by registered
orted by an affidavit
iterest and grounds
I Director, Eastern
of Corporate Affairs,
Plot No. IlIF/16, AA-
\dakeshari, Kolkata
ays of the date of
copy to the applicant
fice at the address
1ck Street, Kolkata,

‘or and on behalf of
PRIVATE LIMITED
Sd/-

LAB CHAND JAIN
DIRECTOR

DIN : 02665760

——
— FORMA

OUNCEMENT
PUBLIC Abf\gncy and Bankruptcy Board of Ingiq

(Under Regulation 6 of the ln?gr Gorporate Persons) Regulations, 204
(Insolvency Resolution ProceSSmN OF THE CREDITOR SE%F )
N -

FOR THE ATTENT
“JAI VENKTESH COrs

.| Name of corporate debtor 717/01/2005

‘ - debtor
2.| Date of incorporation of corporate "Ministry of Corporate Affairs

3.| Authority under which corporate debtor
s incorporated / egistered__—————17;5,190gWB2005PTC101164

4.| Corporate Identity No. / Limited Liability
Identification No. cicﬂqﬂtfﬁﬁtlto-r———‘

P — .|
amunara Industrial Area, Bamunara Durga
E?Bardhaman, West Bengal-713212 pur,

20.06.2025

5.| Address of the registered office and -
principal office (if any) of corporate de

6.| Insolvency commencierzerl;tt date
i e debtor
in respect of corpora m

7.| Estimated date of closure of insolvency
resolution process ’

mar Kejriwal A
8.| N istration number of the andip i . ‘
ingg}\?ear\rég ﬁ'glfseszignal acting as interim IBBINIPA-002/IP N00236I2017 181106§7

resolution professional - R ' - g
9.| Address and e-mail of the interim ; :132%, ?\jdNﬁ:ﬁ(%rénly;aengoggrwl?(:%ﬁoo 001
resolution professional, as registere Emall: san dipkej2@gmail.com

with the Board .
T #322, 3rd Floor, Martin Burn House, -

10. | Address and e-mail to be used for .
i interi 1, R. N. Mukherjee Road, Kolkata-700 001
correspondence with the interim Ermail: sandipkej2@ mail.com -

resolution professional
04.07.2025 . .

11.| Last date for submission of claims : :
Based on limited information, there is no-

12.| Classes of creditors, if any, under )
clause (b) of sub-section {SA) of - class of creditors u/s 21(6A) (b) of IBC, 2016

section 21, ascertained by the interim
resolution professional

13.| Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

Not Applicable

(a) Weblink: The relevant form can be
downloaded ’

From: http//www.ibbi.gov.in/downloads
(b) Not Applicable

14.| (a) Relevant Forms and .
(b) Details of authorized representatives

are available at:

Notice is hereby given‘that the National Company Law Tribunal, Kolkata Bench has ordered the
commencement of a corporate insolvency resolution process of Jai Venktesh Concast Private
Limited on 19/06/2025. -

The creditors of Jai Venktesh Concast Private Limited, are hereby called upon to submit their
claims with proof on or before 04,07.2025 to the interim resolution professional at the address
mentioned against entry No. 10, -

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.
(A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate i
choice of authorised representative from among the three insolvency,];:rofessk)'nals Iisltzccjflgztaeif;{sst
entry No.13 to act as authorised representative of the class in Form CA.) - Not Applicable

Submission of false or misleading proofs of claim shall attract penalties. Sd/

InterimsResdc;lution Professional
andip Kumar Kejriwal
Jal Venktesh Concast Private thjnlted
Reg. No.: IBBI/IPA-002/IP-N00236/2017-18/10687

Date: 23.08.2025
Place: Kolkata
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